335  Goot, of Union

55T Mye,

GOVERNMENT OF UNJON TERRI-
TORMS (AMENDMENT) BILL

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL
AND ADMINISTRATIVE REFORMS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI OM
MEHTA): Sir, 1 beg to move*:

“That the Bill further to amend
the Government of Union Territo-
riegs Act, 1963, be taken into consi-
deration.”

When the Government of Union
Territories Act was enacted in 1933,
Scheduleg Castes and Scheduled
Tribes had not been notified in rela-
tion to Goa, Daman and Diu. Hence,
no provision could be made at that
stage for the veservation of seats for
these communities in the Assembly of
that Union territorv. Scheduled Castes
and Scheduleq Tribes were notified in
relation to Goa, Daman and Diu  in
1968 and their population figures based
on the 1971 census became available
in April, 1972, i e, after the last Gene.
ral Elections to the Assembly Now
that the population figures are avail-
able, this Bill has been brought for-
warg to amend sub-section (4) of sec-
tion 3 of the Act to provide for reser-
vation of seats for the Srheduled
Castes and Scheduled Tribes in the
Legislative Assembly of Goa, Daman
and Diu. Certain consequential
amendments are a'so proposed in the
Bill to sub-sections (5) ang (6) of
section 3 The delimutation of
Assembly constituencies in Gea,
Daman and Diu has, on the basis of
the populstion it the time of
the 1971 census already been done
by the Delimtation Commission. This
Bill, therefore, proposes to empcwer
the Election Commission to determine
the number of seats {5 he reserved and
to specify the constituencies of the
Assembly 10 be reserved. No Sche-
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duled Tribes have been not in
Pondicherry. Hanee, raemg:? ta
ﬁhedulodm'l‘:jtbu in “u:tion 3(4) has
been ved waile proposing the
revised version of that wb-miz‘on.

Sir, this is a smail Bill which has
been brought forward with a view to
promoting the -interests of the weaker
sections and I hope that it will be
supported by all sections of thix
House. I commeng this Bill to  the
House.

MR, CHAIRMAN: Motion moved:

“That the Bill further to amend
the Government of Union Termto-
ries Act, 1983, bz taken into consi~
daration,”

Shr; Kathamuthu,

**SHRI M. KATHAMUTHU (Naga-
pattinam): Mr. Chairman, Sir. on
behalf of my party, the Communist
Party of India and on my own behalf,
1 welcome the Government of Union
Territories (Amendment; Bill, 1976.

Sir. this Bill secks to providz for the
reservation of <aats for the Scheduled
Castcs and Schedulerd Trihes in the
Legislative Assemblv of the Union
Territory of Goa, Daman and Diu and
to empower the Election Commission
to determine the number of seats to
be so reserved anq the constituencres
1 which those seats shall he reserved
As no schedulazd tribes have been
notified 1 the Union Territory of
Pondicherry, the provision for reser-
vation m the parent Act ig also being
deleted through this Bill,

Whtle welcoming the fact that the
scheduleqd castes and the scheduled
tribes of Goa, Daman and Diu are
getting the opportunity of enjoying
the constitutiona] rights, I have to
bring to the notice of the hon. Minister
of Home Affairs one or two relevant
issues. Sir, the Union Territory of
Goa, Daman and Diy was liberated in
1861. Being comparatively a small
area, an enrergency census could have

*Moved with the recommendation of the President.
*oThe original speech was delivered in Tamil
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been conductad to find out the papuls-
tion ot Bcheduleq Castes and Sche-
duled Tribes. I tha! hag baen done,
even in the 1967 Ceneral Elections
reservationr of seats in the Legislative
Assembly of the Union Tarritory for
the Scheduled Casteg ang the Schedul-
ed Pribes could have been made
These downtrodden people could have
got their representatives jn the
Asgembly as early as 1967, This thing
neeg not have bees delayed till now.
I would only say that this inordinate
delay could hava been averied by
taking prompt steps much earlier
Though it has Hecoma helatedly. vet
I welcome this mearsura Since the
scheduled castes and the scheduled
tribeg are gerting thoir constituional
rirhts. 1 strese the need for 4 king
such steps as are nceded in tpis mat-
tar without such inordinate delay

Here, I would lLike to refer tn the
Union Territory * Andaman apnd
Nicobar Islands. Though there is ro
Assrmbly there, yot there yre mary
Committees I am sorry to state that
thr representation for the Schaduled
Castre vt the Scheduled Triteg s
not there You know, Sir. that such
peonle from West Bengal, Tamil Nadu
and Kerala have also gone and settled
there. Though they were enjoying
thig constitutional right in their home
States, they are now being denied this
constitutional right in Andaman and
Nicobar Islands. I have to regretfully
point out that this constitutional pro-
tection 1s being denied to them.

18.00 hrs.

Whila we are lavins great emehadie
on the implementation of 20-pont
programme, it is8 regrettahle that the
basic programmes which have ‘'»en
already accepted ure either not honz
implemented or therc is unconsmin-
able delay in their implementation. 1
would like to emphasise that concrete
steps must be taken to implement the
already accepted programmes, consti-
tutionally or otherwise for the wel-
fare of the scheduled castes and thc

scheduleg tribes.

With these words, I support the
Government of Union Territories
(Amendmant) Bjll.

SHRI BIREN DUTTA (Tripura
West): I support this Bijll. For a
long time the Scheduled Castes and
Scheduled Tribes of Pondicherry, Goa,
Daman and Diu have not hzen given
their due share in taking part in their
legislature. It cannot be without any
reason that this omission was there.
There are some people who are
against it. Even in the Centre there
are certain people who do not like it.
When the law was firse enacted, why
have they not been declared? Now,
even after giving these rights, 1 am
quite apprehensive if they will get
their proper representation. We have
got 30 many reports from the commit.
tee of our own Ilouss that the Scne-
duled Castes and Schedunleg Tribes do
not get their du~ <har: in various ser-
vices.

Then. Sir. delimitatinn of constitu-
encies is done actcording to some ne-
cublar principles. Whera there is a
concontration of Scheduleg Castes nr
Scheduled Tribes neople, they are
split intp two or tires constituencies
ang they are mad~ reserved seats
for these peonle Ths candidates who
get elected fro~ thoxy constituences
ave electey bv a majoritv of non-
Scheduled Cast» or non-Scheduled
Tribe people Although they helorg
to one contiguous area they are split
un intp manv tarrv‘ories in such a way
that the non-Scheduleq Caste or non-
Scheduleg Tribe people prevail in the
voting. 1 do not ¥now whether our
Minister who is piloting this Bill
knows about these fa:ts.

So, if you really like the Scheduled
Castes people to hava their rights and
to have their reserved sexts, vou must
Inok into this and sece that they get
one of their own men elected and they
should not be split in such a way that
the majority members of non-sche-
duled caste people elect one Schedul-
ed Caste member.
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[Shri Biren Dutta]

Sir, I have nothing to say sagainst
this BillL. It is a welcome megsure
and I support it.

wrare e fag @re (wadzge)
Yol aga, ag I faa—madde
gt gfem £y wivane faw,
1976—R Frar war §, wmifw
sgagr o ar faa &, Afwer gr -
REew TP W7 § WiFF 17 61 AT
ABYFT FreEw WIT ATLET ST ¥
aa g faa gae 8 & wrar g—
1z7 AL w1 TAHT, Franw (ige
#——7gF T SUTET ATIIX REFEE ST
o degeT FrEw Y 1 OF avy
A% w3y st d—w faw € uw
aTE AV W9 F ArwrxwA-fag 4 Ay
®I—AT FAFA AL TFZA WX
Regee gy & 3— g% faar §, 3q
w1 W &z faadt arfga, Ffsr ga8
AE WT X qE g% WA o @
MY FT LR WS WEART QU
Qg7 wzar §—

*“Opportunity is also being availed
of to delete the provision for reser-
vation for Scheduleg Tribes in the
Legislative Assembly of the Union
territory of Pondicherry since no

such tribes have been notifieq in
relation to that Union territory.”

NI FTHINTI I 2 ® ur acs
N X ITEH A D §, wfew
a0 ate wx fedt Six w1 Shag
& A1 aga drw qan wT 4T wfgy

arIN TARY 1971 ¥ K47 feod

afar 1 Wi ag wwT wgw fr wet
dygee sy § ﬁftﬁ__n, ,

tdrwx wfawer  wivy ok
wleiy deda’ s § 1 owEd
gy ff Trre fieer WY wradewy 0
wr ot & 1t ¥ wrowy awmwer
g gy

% ag o wgar § fw gfaaw
zfzra w1 o w7 w3 | wT W
w1 &« 1 oW ave Yo § ik gEd
ace gl Wit A & ¥z
2 | = xae) fody aF ®1 99 3 A8
W § 7 agl xaer wst wiww wed
semgmg? Fwgm §f fw
gfage efeda §Y wo s sT

& w=r # ) wgr wgar § fF
T WY T WY ¥R IH H A et
% |arq TE gt anfes 1w W T
arq & gx faw o7 gwda s@E L

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, DE-
FARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS (SHRI OM MEHTA):
Certain points have been raised by
hon, Members and 1 wiil try to deal
with them. It has been said that only
Harijans and Scheduled Castesg should
vote for the Scheduleg Caste Member.
1 think the entire House knows and
every Member would know that the
Father of the Nation. Mahatma Gandhi,
went on a fast that there should not
Le any separate electorate. We all
stand by it. The Britishers wanted
that there should be separate electo-
rate for gcheduled castes, muslimg and

g fem g1 ag N He o fsg
ot & wgar fe oo 9o g9 97 fawr
afsqifiat el sfidqrA ) fw
HEIR FIESE 4 gF YHE T 9
THET I 9C guld Y RE W7 qEg

others but Mahatma Gandhi was
against it and fought against it. The
policy of the Government of India is
that there should not be any separate
electorate. We stick to it. We only
reserve the constituency but ali the
peocple will have the right to vote for a
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member; however they can only elect a
scheduled caste member from the
constituency.

About delay, I said in my opening
speech that the Umon Territories Act
was enacteq only in 1963. The sche-
duled castes and scheduled tribes were
notified in Goa, Daman and Diu onlv
n 1968. It was in 1971 that census
was there. It cannot be said that the
rights of scheduled castes were demed.
In fact, 1n the last Assembly, Govern-
ment exeicised their power of nomina-
tion to nominate a scheduled caste
member In Goa a scheduled caste
member Shri Kamble was nominated
for the last Assembly in Goa. About
Pondichesry we have reserved this  Of
the total population of 4,71,707, the
scheduled caste population 15 72.421.
There 1, not a single scheduled trihe.
So we thought, when there 15 not even
a single scheduleg tribe. it is no use
to provide a seat for the scheduled
tribe That 18 all, For scheduled
ca<tes we have provided seats Out
of 30 members there, 5 scheduled casle
members were elected to the Pondi-
cherry Assembly and we are seeing to
it that the rights of scheduled castes
and scheduled tribes are looked after
properly I request that thi: Bill mav
be passed.

MR CHAIRMAN: The question 1s.

“That the Bill further to amend
the Government of Union Terntories

Act, 1963, be taken mto cons:dera-
tion.”

The motion was adopted

MR. CHAIRMAN: Wc now take up
clause by clause consideration, There
are no amendments to clauses 2 and 3.
The question is:

“That clause 2 stand part of the
Bin”,

The motion was adopted.
Clause 2 was added to the Bill.
Clause 8 was added to the Bill.

Code of Civil Proc.
(Amdt.) Bill

MR. CHAIRMAN: Thy question is:

“That Clause 1, the Enacling For-

mula ang the Title stand part of the
Bill".

The motion wes adopted,

Clause 1, the Enucting Formula and
the Title were added to the B#I,

SHRI OM MEHTA Sir, 1 move:
“That the Bill be passed.”
MR CHAIRMAN. The question is:
“That the Bill be passed.”
The motiwon was adoptcd.

16.11 hrs.

CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL

MR. CHAIRMAN. Now we take up
the next item—the Code ut Civii Pro-
cedure (Amendment) Bill. Dr. Seyid
AMuhammad.

THE MINISTER OF STATE IN
THE RIMNISIRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (DR V.
A, SEYID MUHAMMAD): Sir, 1 beg
to move:

“That the Bill further 10 amend
the Code of Cinvil Procedure, 1308,
and the Limitation Act, 1463, as re-
purted py the Jomnt Commttee, te
taken into consideration”

Sir, you are aware that the Code of
Civi' Procerdure (Amendment) Bill,
1974, as ntroduced in thig hen‘ble
House, was referred to a Joint Com-
mittee of both Houses of Parliament.
After examunation of the Bill in depth
in the Light of the memoranda and the
evidence received by it, the Joint Com.
mattee have suggested certain changes
in the Bill

Sir, you are aware that there has
been persistent demang for judicinl re-
forms with a view to expediting the
disposa] of suits and proceedings. The
matter was considered by the Law
Commission in its 14th Report. but in



